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MR. SPEAKER : The result* of the
division is

Aps: 381; Noes: 6
The Bill is passed by a misjocity of the
total membership of the Housc and by a
majority of not less than two-thirds of the
members present and voting,
The motion was adopted.
17.98 brs.
ARMS (AMENDMENT) BILL
“THE 'MINISTER OF ‘STATE IN ‘THE
MINISTRY OF HOME  AFFAIRS AND IN
THE . DEPARTMENT - OF - PERSONNEL

(SHRE. RAM , NTWAS MIRDHA) : - Sir, 1
beg to 'maves.
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* Act, 1959, ‘as passed by W&bhl.be
uhenintooonudmﬁon"

According to-the dcﬁniﬁon of “dumct

 magistrate” in séction 2{i)(d) of the Arms

- Act, 1959, only the Commisioner of Police
of a presidency-town or the city of Hyderabad
can cxercise the powers of a district magistrate
under that Act. . Since the phning of the
Act in 1959, Commissioners of Police ‘have
been appointed for certain cities other than
presidency-towns and the city of Hyderabad.
‘It is possible that Commissioners of Police
may be appointed in future for more cities
also. In view of the changed set-up, it is not
pomsible for the Commissioners of Police of
cities other than presidency-towns and the
city of Hyderabad to exercise the powers of
a district magistrate under the Act. In order
to. enable such Commissioners of Police also
to exctcise such powers, it i considered
necessary to suitably amend the definition of
district magistrate in section 2(i)(d) of the
Act. In big cities, Deputy Commissioners of
Police have also been appointed to assist the
Commissioners of Police. In order to enable
the Deputy Commissioners of Police also to
excrcise the powers of district magistrate
under the Act, it is proposed to empower
thic State Government to specify any Deputy
Commissioner of Police who shall exercise
such powers,

. Itisa very small Bill fora very limited
purpose’ and I do not thmk there is anything
controveriial about it. * ‘So, I request the
House, through you, to take it mto considera~
tion and pass it.

MR. SPEAKER : Motion moved :

“That the Bill to amend the Arms
Act, 1959, as passed by Rajya Sabha, be
taken into consideration.”

There is no amendment to the considera-
tion Mpnon. Slm Jyotxtmy Bosu.

. smu IYOTmMOY, BO.SU (Dmmna
" Marbour) :° Mr. Spenker,. Sir, I would stast
by drawing the attention of the bon, Minister

to our. Comstitution, the . Seventh - Schedule, ...
ztan Nos. 4 and 5 of ‘the Union L, It

syt
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explosives.”. . . ..
Aumcmuumaw'umonm

I am pointing out that the Central Govern-
ment has totally and utterly failed in fulfilling
its duty. The glaring instances of totad
failure are there as far as Weat Bengal is
concerned and in other States, The Arms Act
is vigorously applicd on persons who could be
called non-criminals.

‘In Woest Bengal, there is no dearth of

‘supply of bombs and potasium chloride is in

liberal supply. There is a free flow and one
can buy this main ingredient of bombs any-
where in West Bengal for a price although
the Central Government has been pretending
its ignorance which is not acceptable to us.

It is the Central Government’s responsi-
bility to control the distribution and market-
ing of it but they have deliberately kept their
hands in their pockets and want to sec the
fun. There is liberal use of it against political
opponents of the ruling party, Potassium
chloride is not produced in West Bengal. It
comes from Madras; it comes from Maharash-
tra.... .

MR. SPEAKER: Mr. Bosu, the scope
of this Bill is very limited. You are going
beyond the scope of the Bill.

SHRI JYO’I‘IRMOY BOSU : I am point-
ting out " how the Arms Act is heing enforced
at the moment by the Government.

MR. SPEAKER : You are going beyond
the scope of the present Bill.

SHRIJ YOTIRMOY BQSU Why aimst

always you say it to me?.

MR. SPEAKER : You try to go bcyond..
the scope sometime, As the Presiding Officer,
I have to sce that you are'within the'scope
of the Bill. The _scope of the present Bill is
very limited. It is not a debate ontpemnip w
Act Tbinuanamcudmenttothnt,

sam .mmnmy nosu: my .
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Eam. trying %o highlight the isue-.that .they
-are. bringing Bl after Bill but._ the original
Atms Act j ‘being utilised for thﬂrown
‘poliﬁcal gains, ltuw;thmmyncht....

» MR SPEAKER You canuot say evcry- _

: thing wzthm your right.

SHRI JYOTIRMOY BOSU What clae ?

You allow me‘five minutes. What is the use
" of wasting the'lt_ime of the House ?

MR. SPEAKER : You'can speak for one
hour. But be relevant to the Bill, :

SHRI JYOTIRMOY BOSU; I shall try
to be as relevant -as possible. T have seen
relevant speeches in this House on all sides.

MR. SPEAKER : Don't justyfy yourself.

SHRI JYOTIRMOY BOSU: This potas
sium chloride is not produced in West Bengal.
It comes from Madras, from Maharashtra
through imports. It is brought by rail . ..

MR. SPEAKER: Is potassium chloride
covered by this Bill ?

SHRI RAM NIWAS MIRDHA: It is
beside the point.

SHRI JYOTIRMOY BOSU: I have
quoted the Constitution that it is the Central
Goverrment’s responsibility,. When you are
talking of bombs, you talk about cartridges,
snd cartridges mean explosives, If you want
ta shut me out. ..

- MR. SPEAKER: There is mo question
of ahutting you out. - The scope of the Bill is
‘wery limited—District  Magistrate in relation
any area from which ‘Commisioner of Police
bas been appointed.

SHRI JYOTIRMOY BOSU Haw is, the
District Magistrate. functioning? They want
to-make further delegation of powers, It:will

- mnake things worse, I shall come to that, I am
saying that they arc wing thé ux!sting arrange-
ment that s functioning for their ‘own gains.

Purther delegation of powers will make thingL

‘worse. Iamcomingto;hat.

Ynudonuﬂowmww
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MR SPEAKBR Heiammmg aninoo

'ﬂm What is this?

. SHRI Jvormuox BOSU ¢ ":',_wm; it
down if you like, You are so impatient with
me. You allow allsorts of irrelevant thmgl
But when 1 speak, you get irritated, '

MR. SPEAKER : You pleue confine your-
self to the Bill. That does not mean that you
do like this and I say ‘All right’ and you go on
saying.

SHRI JYOTIRMOY BOSU : I won’t take
more than five minutes, Sir, by argumg you
wasting the time of the House.

MR. SPEAKER : You can take ten mmutel,
but be relevant to the Bill.

SHRI JYOTIRMOY BOSU:-
deliver my speech . . .

Sir, I can

SHRI P. K. DEO (Kalahandi): He is speak-
ing a very relevant thing,

MR. SPEAKER : Why are you interrupting
please ?

SHRI JYOTIRMOY BOSU : I am talking
about the Centre’s fairlure in the field of fire
arms which comes in the same List, I have read
out at the beginning that the VII Schedule,
item No. 5 says ‘Arms, fire arms, ammunitions
and explosives’. One sentence. . .. How can I
separate one from the other ? It s in the Conse
titution.

MR. SPEAKER ; He is very obstinate in his
attitude. I simply can’t understand it

SHRI JYOTIRMOY BOSU: Well Sir,
please try to understand us. That will make it
convenient. e e

MR. SPEAKER : I fail b undmi.nd 'ie.

SHRI JYO'I'!RMOY BOSU: Iam uying
that the Central Government has umrfy failed
m its duty as emhrmed in’ the lnduu Comﬁtn-

- Mthkmtphﬂvclh’ve«tﬂhed Mnm,
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mwhichmtbocontroued by the Centre
- 'sind by road alss theoujh States which are run

by the ruling party. Thm'ehawbeenveryfew
detections and the ‘sos-called extremists have
“been given a free supply of arms and ammuni-
f‘ﬁommdaploumm Calcutts, We ‘have seen
how in ‘the housesof Government officials them-
'ldmemamhuwérccaught. A person; s doce
“tot in theMlyoHupxul, Dr. Sunil Bose, his
‘Bouse was raided and two extremiau were
Wed&utingthelan elections .

MR.SPEAKER 1 This is not relevant please,

| SHRI JYOTIRMOY BOSU : I am coming
to that, I am only on the -pre,a‘mble o ¥

‘ MR SPEAKER s I am not goingto allow
"yon if you goon lpeakmg like this,

. SHRIJYOTIRMOY BOSU: I will take
”mly five. minutes more.

MR. SPEAKER No question of five min-
uta. Iam ukmg about the question of rele-

vancy.

SHRI JYOTIRMOY BOSU : It rcnlly
surprises me,

MR, SPEAKER : It surprises me too.

SHRI JYOTIRMOY BOSU : Well, I can
guote speeches and I would agk you to show
me one thing which is relevant . . .

* MR. SPEAKER : I am concerned with you,
T am not concerned with other speeches. When
they come, they will be seen.

SHRI JYOTIRMOY BOSU': They were
not seen. Tlmuwhat‘l am Lrymg to point
Wi 0o

" MR, SPEAKER Please don‘c do that, -

. SHRI JYOTIRMOY BOSU : About ' fire

arms, they have been talking. about small
mafmurmmd about the developmm of
' woall scale industries. - Su,tomkenpipmn
" what you can buy in Caleutta today for Ra.

125, the’ bhchmithwtommuotofm

and & lot ofsound to ‘produce it ‘and 'we ‘are

"ol M tht Pollﬁt’m ot hﬂwhowdf_

b ted‘also.’ 'xmmbynﬂwtm um.’ ﬂ:lnp. mr«u«wmm Got

ment inmcﬁmmhmdh‘lowv%m‘
‘who are producing ‘this.. T am talkdig. ahouit.
revolvers,  rifles and’ sophisticated weapons,
They are either produeed hr the Orduance
Factories, ,, B .
MR. SPEAKER : My delr ﬁ'icnd, thil il
complmlyirrdev:m L .

SHRI Jvormmov BOSU s Tam nlhing :
about fire arms . ‘.

MR, SPEAKER It is completely in'ole-
vant,

SHRIJYO‘HRMOY BOSU : I am saying
how much they have failed in enforcing and in
exercising the existing powers that are gaven
under the Arms Act, ..

MR. SPEAKER : This is just extending the
jurisdiction of one officer to another.

SHRI JYOTIRMOY nosu Iam saying
that it should not be done. As it is, I am going
to suggest that the whole Arms Act should be
reviewed. This is what I am trying to say, I
must give the reasons to justify what I ;my.
These small arms, revolvers, rifles and stenguns
what you see in abundance all over the country
today, pasticularly, in West Bengal, you know

sophisticated weapons could be produced in the
Ordnance Factorics or lmuggled into tlu coune

try. Icome there .

MR, SPEAKER : Iﬂnmlon'ylwilihwe
to stop you,

SHRI JYOTIRMOY BOSU ; 1 kmow, S8ir.
I am sorry to say that you are always anxious
to protect the Govetnment when we try -to
cxpose them. That everybody in. this Houe
knows,

MR. SPEAKER 1 Mny be like this, Ifyou

Ifedmnsuhtbh,ltwmmliketba.

SHRI JYOTIRMGY BOSU We inaw _

~ what youm. o

MR SPEAKER Phwdtdmm Ifyou‘
mmbhubiu,lwou‘tmm ; ;

SHRI JYOTIMOY nosp ; we m’g.
tolerate aa- mumu& |




MR. SZPEAKER Ifm uoan inddng
iﬁhtbh.!wltlnemmleme. _i.

| f'smu JYOTIRMOY nosu. I could
noteate!es. :

.. MR, SI’EAK.ER You' luve cotne for this
: yutpoae.

Mx. Ghstubabu

- *SHRI G, GHI'I‘TIBABU (Ghmgleput)
Mz, Speaker, Sir, I am grateful to you for
giving me an opportunity to speak on the
Arms (Amendment) Bill, 1971,

" At the very outset I would say that I
welcome this Bill. I would point out that
“this Amendment has been brought forward
after 13 years of passing the Arms Act. This
only shows that the Government could not
foresce the future events,

‘This amending Bill secks to empower the
State Governments for conferring magisterial
powers to the Deputy Commissionérs and
the Commissioners of Police in cities other
than the Presidency Towns and Hyderabad.
I welcome this measure from this point of
view. At long last the Government here have
realised the necessity for clothing the Deputy
Commissioners also with the magisterial
powers under this Act.

Here, I would refer to the grave emergent
situation prevailing in the "country. It is
imperative for the Government to train able-
_ bodied young men in the us¢ of fre-arms.
* For this purpose, the rules for isuing arms

_lieencei lhould be nlnxed to some exunt

SHRI- JYOTIRMOY BOSU ch u
'this wlmnt, 8ir ?-

SHRIG.G!HTI‘IBABU Iwﬂlupluinit
-For_‘mmple theNCC Gaden

:anﬁdﬂt what he says as velevent . i

_ SHRIJYO’HRMOYBOSU Howhthu'- . dumtmmmmﬂomnﬂmmmdl’olm
oélevant P Qnayﬁ!ntofcrder, 8ir, Doyuu, Cand

smujvonmovmsu Hehum-“
ing ’ nhqat_ the hmdlituofﬁrcmbyfuy-

meu.
“MR. srmm By hcmcing

SHRI C. GHITI'IBABU Gmdmng
the grave situation inourbordex‘l, i.tilneoel-
sary to relax the restrictions: regardint the .
mueo&‘hcencenforpunmm e

SHRI JYOTIRMOY BOSU : Do you
heu Sir ? . ‘
MR. SPEAKER : I am héaring =
SHRI JYOTIRMOY 'BOSU : You are

not.

SHRI C. CHITTIBABU : Sir, I. would
refer to the fact that the delay in -bringing
out such very necessary amendments leads to
undesirable consequences. Only through  the.
proposed amendment, the Deputy Gommu-
sioners are being given the Magisterial powers
under the Arms Act. That. mcans, till now
the Commissioner of Police is burdened with
heavy onerous dutics under this Act _resulting
in the consequence of laxity in the enforce~
ment of this Act. .I will refer to the shocking
incident that occurred in Tamil Nadu, When
our revered and respected Chief Minister, Dr.
Kalaignar Karunanidhi, was on 'a tour, ‘a
dastardly attempt was made en route to murder
him by blowing ‘off a budge on wlm:h he
was to go in his car.

- SHRI JYOTIRMOY BOSU Now, ]
should be really surprised. I am saying - that
I am within my rights in pointing this out..
Yow are allowing one Member, but you are’

' notallowinganotberMembertonpenk about

thesethhal.

srmc.mm.«nv- Iamexphin

ing onepomund Iﬂmquotmg one imtmce. _

MR. SPEAKER: The hoa Mmm‘

., should realise that this Rill is very simple and

it only extends the definition of :the. term

" only & ﬁw»linc Bl



m:c.mnmmam lmmm.,'-
‘mm‘m But T'am putting. éne - question
to the hon. Minister, While the Chicf Minis -

ter ol . Madras was travelling to some consti-
tusnacy, be was alarmed with bombs, How is
that those persans got - those bombs ? Was
thereanybodypmpmngbombs?

SHRI JYOTIRMOY. BOSU That ‘was
mczly whar. I was uymg

MR. SPEAKER ‘May 1 pomt out to
tbzhon ‘Member that this Bxll hu only a
very limited scope ?

~ _ SHRI C. CHITTIBABU : I havc followed

it. While I am welcoming this Bill, I am
requesting Government to conmsider  these
aspects.

_ MR.-SPEAKER : Let him come to the
subject-thatter of the Bill. When the general
Arms Act come up before the House, then
hon. Members would be at liberty to ‘say all
these things and go into the merits of the Act.
But this is only a five-line Bill which secks to
¢xtend the definition of the term “district
magistrate’ to include Chief Commissioner of
police and deputy cominissioner of police.

SHRI C. CHITTIBABU : Later on, an
arms dump was discovered. If the local
Deputy Commissioner of Police had been
able to avoid misuse of arms without licence.

. My point is.that I am unable to appre-
ciate the inordinate delay on the part of . the
Central Government to bring forward such
necessary amendments to the important Acts
like the Arms Act. I would also appeal to

_the hon. Minister that if necessary compre-
hensive amendments should be brought for-
ward by the 'Centre .cmpowering the State
Gévernments to exercisc the powers effectively
and expeditiously.

1 support this Amendment and though it
is a minor one, it is import that the State
Gavernments will be enabled to delegate the
m;gmsethl powers to the Deputy Commu-
sioners o!' Police also.
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SHRI JYOTIRMOY BOSU: I appreci-
atc what he says. It is relevant,

MR. SPEAKER : Very relevant.

SHRI JYOTIRMOY BOSU: To your
mind.
ot st T X e W@ & oY
qre omar 2, I9wy ¥ @w 9 @A
qEAE | T ag A A W oy R
g g fom awl & arede
T §, FAT X A AT BT ITYW AT
garagiy
“Jibachmukhiya shot dead, Three in-

jured by Angusingh police sabotating—
Surajnarain”.
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mmm mﬂ m’r m wg other ‘hand in Mﬂ.-ofi-thc law and order-
situation in our country it is thought expedient -
g ur fir 57 arefy e oy < & firg that the el loading guns shocld &ls0 be
wreda faed ¥ war war SFATE Nt 1 dkept within the purview' of the Arms Act.
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SHRI RAM NIWAS MIRDHA : As was

very rightly said more than once by you, Sir,

‘ tbu Bill has very limited import and only the

definition of the district magutrlte is sought
to be amcnded

In the debate many points have been
rnund and one of them was that there should
be relaxation of Arms Act and mugzledoading
guns should be exempted from the Arms Act.
This question was considered on a number of
octasions starting from the time when the
Arms Act was framed.  On the one hand it is

stated that muxzle loading guns are.used by |

farmers _to protect their crops and cattle from
wndu&mﬂlundthlttheyﬁndgreutdiﬁuuhy

mgeﬂlng&ﬂelicmdtmmed.()nﬂm

Again allegations mmmyﬁmmuduﬂut ‘

" during recent years indiscriminate slaughter of
- wild life has ‘resulted from the Liliral imue of -

armps licences.. That issue ‘is aleo vonnected
with muzzle loading guns. There is not only
the likelihood but we have also seen it
happening ; these very murzle loading guns
are used indmmmmately for shooting wild life
and that is not in the interen of our oountry.

As regurds the varions other things, abuu‘t
the Chief Minister of Tamilnadu being sub.
jected to a conspiracy to kill him, etc. Shei
Bhogendra Jha said that licences are given only
to rich and moneyed people. My observation
is that it is the responsibility of the State
Government to implement the Arms Act and
the rules made thereunder. A thorough
procedure for scrutiny is laid down by which
the magistrate verifies the antecedents of
persons before licences are issued. He exercises
discretion after- proper enquiry.

" As regards arms being given only to land
lords and capitalists, I think it is not true
because possession of land and property-is not
one of the condition for the issue of licence. I
think every kisan or labourer who satisfies the
conditions laid down in the rules is entitled to
get licence from the district magistrate and if
there is any ‘difficulty with respect to this,
this can be taken up.. . (Jnlerruptions). All that
I say is that the implementation of this Act is
the responsibility of the State Government,

If the hon. Members have "any - difficulty,
they can take’ it up with the State authorities
who I am sure would attend to them.

MR. SPEAKER: The question is :
" “That the Bill tp amend the' Aros

. Act, 1959, as passed by Rajva Sabhu. be
taken mto conndemuon e
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) to move

“That the Bill be pased.”
" MR. SPEAKER :. Motion moved :
*That the Bill be passed.”
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MR. SPEAKER: The question is 3
“That the Bill be pamed.”
The motion was adopted,

" MR, SPEAKER Theremtcnmmum.
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17.51 brs.

" AIR CORPORATIONS
BILL

(AMENDMENT)

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I beg to move :

“That the Bill further to amend the
Air Corporations Act, 1953, as passed by
Rajya Sabha, be taken into consideration.”

As the hon. Members are aware, the Air
Corporations Act was first passed in 1953 and
has been amended only once in 1962, In the
course of the last decade we have felt the
necessity to make a number of improvements
and amendments to this Act in the light of
experience gained in the functioning of the
Corporations, and also in the light of the
Administrative Reforms Commission Report.

If the hon. Members would bear with me,
there are three main purposes which this Act
secks to achieve. The first is the possibility of
expanding the Board of Directors of these Air
Corporations from 9 to 15, because we feel
that there should be more functional directors.
One of the reasons is that people who have
spent many years in the undertaking should

be able to sit on the Board ‘also and we feel

it will give us more flexibility in the proper
functioning of these Carpontiom._ '

Secondly, this Act secks to enable a
subsidiary corporation to be set up by the
" two Air Corporations, and that is necessary
because, uyoukmw,thenewmndwenhe
.hnﬁveormenortmyeaninthewuﬂd is

that all the great air companies amgoingim

:thelwtelbudnm. Thnrehuymbiotm relw-

m: : AGRAHAYMHJNMA) Amtm)m

tiombzp between ‘tourism and - -air transport.
Therefore, it is essential—1 have got.a Hat - of
about 30 different - airlines which have gone

‘Into the hotel business, and we ‘foel it is
-casential—that Air India which has been able

to make a mark in the last 17 to 18 years in
the highly competitive ficld of international
air -transport should enter into the hotel

Also, Air India is in the process of sctting
up an Air Charter Company. Because, as' you
know, international air fares have virtually
collapsed. There is a chaotic situation today
in the field of international air fares and it is
necessary that in order to safeguard our
interests we should have a charter company,
which we intend to set up. Therefore, the
second purpose of this Bill is to enable the
sctting up of subsidiary corporations wholly
owned by the parent companies. )

Thirdly, in the light of the recommenda-
tions of the Administrative Reforms Commis-
sion, we are strengthening the autonomous
functioning of these Corporations, by enabling
them to incur expenditure of a higher degree
than what was previously allowed without
Government sanction. Previously they were
allowed to incur expenditure up to only
Rs. 15 lakhs. As you know, the value of the
money has fallen considerably and the total
volume of air business has increased tre-.
mendously. We are, therefore, increasing it to
Rs. 40 lakhs.

There are two or three other smaller
clauses, There used to be an advisory com-
mittee which never really played any useful
role, When we have the Consultative Com-
mittee attached to the Ministry and we also
have a broader board of dn'ectors, we do not
consider it necessary to have yet another
advisory commiittee,

There is another proposal with regard to
the approval of the Central Government for
regulations of the Corporation being relaxed,

This Bill, in other words, secks to bring
up-to-date in the light of experience gained
the Air Corporations Act and to introduce
certain much-needed useful amendments. The
Bill has had the distinction of being passed -
twice by the Upper House. Bt was passed
puce. but uhp-edbccnmdfthedmoluuon
of the LokSabh- ithubmpmed lgain



